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(c) if so, what action Government 
propose to take to supply steel to the 
above industries at reasonable rate?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) and (b). There
has been no increase in the Joint 
Plant Committee base price or the 
stockyard prices of steel from the 
main producers since the 7th April, 
1079. Prices of products of other 
producers are however determined 
by forces of demand and supply. The 
bars and rods required for construc-
tion are mainly produced by mini-
steel plants/rerollers; and their 
prices have been ruling above stock-
yard prices due to constraints on the 
production and increase in demand 
for construction. Industrial require-
ments are being met predominantly 
by supply from main producers to 
actual users at fixed price s.

(c) Constant and continuous efforts 
are being made to increase steel pro-
duction at the integrated steel plants 
which had been affected mainly due 
to inadequate supply of coal and 
power. Exports of various cate-
gories have also been banned and 
imports have also been arranged in 
respect of categories in short supply. 
End use restrictions have also been 
re-imposed to prevent misuse of 
steel by persons to whom it has been 
allotted for specific purposes. Small 
house builders are also being sup-
plied quantities up to 5 tonnes a unit 
at stockyard prices and for this pur-
pose, some quantities of bars and 
rods have been earmarked specifical-
ly. All these steps are expected to 
result in improved availabilitv at 
regulated prices.

Abolition of Octroi in Karnataka
632. SHRI T. R. SHAMANNA: 

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Government of 
India are aware that theJ Octroi levy 
has been abolished in the State of 
Karnataka;

(b) whether there was an assurance
that the Central Government would 
give financial aid to compensate the*
loss of Octroi revenue;

(c) has the Karnataka State Gov-
ernment approached the Central 
Government for Financial Assistance; 
and

(d) if so, vhi.ther the Central 
Government propose to consider it 
favourably?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SH Rj JAGANNATH PAHADIA): 
(a )Ycs} Sir.

(b) No, Sir.

<,c) No formal representation has 
been received from the Government 
of Karnataka seeking financial assis-
tance to compensate the loss of re-
venue due to abolition, of octroi, al-
though the Finance Minister Karna-
taka has in his Budget Speech on 
the 19th March, 1979 stated that he 
was assuming that the Centre would 
compensate 50 per cent of the loss of 
revenue arising from abolition of 
Octroi as in the case of prohibition.

(d' in August, 1979, the then 
Union Finance Minister wrote to the 
Chief Ministers of all the States stat-
ins that due to the constraint on 
resources it was inadvisable? to make 
additional provisions in the budget 
for payment of non*Plan grants to 
the States to compensate them even 
partially for the loss of revenue aris-
en c from the abolition of octroi.

Progress of K u d r e m u k h  Project

033. SHRI T. R. SH A M A N N A : W ill 
the Minister of STEEL A N D  MINES
be pleasej to state:

''a'* the progress of Kudremukh
Iron Ore Project S. K. Karnataka
plate:

(b) has Iranian Government ful-
filled the obligation as ptfr Agree-
ment entered into; and
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(c) step* taken by Government for 
tbe compUetion o I the p r o j e c t ?

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND STEEL 
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) The project proper 
is now in the final stage of construc-
tion.

(b) and (c). The Government of 
Iran had suspended reimbursement of 
Iranian Credit for this project from 
October, 1978 for the ostensible reason 
that the National Iranian Steel In-
dustries Co., the buyer of concentrate, 
had not recommended such disburse-
ment, as required under the Financial 
Agreement. The suspension of the
credit and disbursements by the 
Iranian Government has not affected 
the progress of construction of the 
project, as the necessary funds have 
been made available to the Kudre-
mukh Iron Ore Company Limited by 
the Government of India.
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vsn ^ 1 ’TPr JT ^  %
w  W k % f%t» mpi
%  m x  ^Ti'fTT ?>TT ?ft ^TTTcTT
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